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CENTiRAL ALALNISTRATIVE TRIBUNAL
PRIVCIPAL BENCHNEW wekHi

JA-Noe736 af 1950

Jated New Delhi, this the 21st day of July, 1534

fon'ble Shri 2. P. Sharma,lemberid,
qon'ble Shri 8. K. 3ingh, ifeamber\a4,

1. wr Manish Goyal
122, Pushpanjali
SELHI=110 082

26 Gr ie wivakar
13=4, iiaurice Nagar
JClHI=-110 ©G7?

3+ or Rajeev vighajan
A=S, Swaran dingh Road
Adarsh Magar
ugldI=-110 033

4. Dr dhusazn sutgone
F=22, Ansari Nagar

Ned JELHI=-110 028 en e ﬂppliCQntS
dy ddvocate: === {lons
Vekalg

1e Pelhi administraticn through

Chief agecretary
selhi «dministration, Rajpur Road
Neod DELHI
2. Commissioner and 3ecretgry(iledical)
Delhi Administraztion
40, Kctla Road
NEwW LELHI-11J 002
3. Ministry of Lagbour
Jirector General
Employment and Training
24/3, Kundan FMansion
4saf A4li Road
Ned LELHI-110 U02
4. Union of India through
Jecret ary

bepartment of Personnel and 4.R.
North Block

New SELHI s Kespondents

8y Advocate: Mrs A. Ahlauat
\appeard late: on)
i R b ER
(oral)
;hri Js P. Sharma,M(J)
The Uirector Genaral of Employment and Training
\fiinistry of Labour) had issued g notification

’datadﬁ-25!11'4989 Motifying certain vacancies

in as much as out gf 86 vacancies, 57 Vatancies nave

CONtde.e2



®

b
-l -

ceen reserved =nd in some discipline reservation 13

gven upto 1Uu® and in others upto SUs. This notifi-

caticn is agroitrary and illegale

[p)

. The responoents filed reply and stated that
acvertissient dated 25¢11.88 included backlog vaCalicivs @8
stoun in columne4 in the counter. In viau af‘this,
rossrvation was justified in varigus disciplines fer

~acruitment tao thase sgrvices under ZJelhi Administrat ion.

Je swone apgseared for tne applicant. 0 ong as-earved

on behalf of the respondents alsue

G The respondants in paTagraph=2 of their raply

have given a clszar char about tic vacancies which
Cabogary ‘

vere not filled up of 35/3T/4m M.A.M.C. and

«880Ciatad hosopitals and G.T.8. pospital  Por uwhich

separats 40-Pcint Rostsrs are maintained to give due

reservaticn position of the post availanle upts S1eidense
< #

e Je do not Pind any remit in this application and
therefore, the same is dismisscdy, legving the ,jartics

N

to bear theliv own costs.
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\j' i<.mj \Jo Fe .;’hal‘mc"j/
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